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NREGA knowledge network
*288. SHRIMATI SHOBHANA BHARTIA:
PROF. ALKA BALRAM KSHATRIYA:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(@) whether to implement the National Rural Employment Guarantee Act (NREGA) ina
better way, Government has created a mail group called NREGA knowledge network;

{b) if s0, the details thereof;

{c) whether most of the rurai people are not aware of the various schemes of the Ministry
and thus have remained unaware of the benefits of the various rural development schemes,
and '

(d) if so, to what extent the creation of mail group will create awareness amongst rural
people about the various rural development schemes?

THE MINISTRY OF RURAL DEVELOPMENT (SHRI RAGHUVANSH PRASAD
SINGH): (a) to (d) A statement is laid on the Table of the House.

Staterment

(a) and (b) Yes, Sir, Ministry of Rural Development has introduced e-knowledge network
for effective implementation of NREGA. Innovations at worksites and local solutions are
very helpful in meeting the challenges of implementation of NREGA across the country. E-
knowledge network helps in lateral transfer of these local solutions, especially among the
District Programme Coordinators (DPCs). The knowledge network aims at connecting DPCs
and providing solutions on demand through a knowledge pool built up dynamically by
exchange of information, ideas and best practices.

(c) No, Sir. Awareness generation is the most important tool for success of all rural
development schemes. To ensure that more and more people get benefits under such schemes,
Ministry of Rural Development has adopted five pronged strategy for all rural development
programmes. These are (1) awareness generation, (i) people's participation, (iii) ransparency,
{iv) accountability-social audit through Gram Sabha and (v) strict vigilance and monitoring.

{d) E-knowledge network has been introduced for effective implementation of a demand
based programme. As NREGA is demand based, knowledge network helps in meeting the
challenges of its implementation across the country. Knowledpe network aims at connecting
the Disctrict Programme Coordinators who are responsible for implementation of NREGA
in the districts. For ather Rural Development Programimes of the Ministry, the website
www.cural.nic.in has detailed information.

SHRIMATI SHOBHANA BHARTIA: Sir, { would like to ask the hon. Minister that the
purpose of the network was to share knowledge and experiences on NREGA sothat the best.
practices could be used by other States as well. Sir, for instance, the State of Orissa has put
into place a very effective MIS, management information system, and also hired trained
technical people to implement the systern which has actually resulted in 2 much higher usage.
So, Sir, the question that | would like to ask is: What are the significant lessons that have
been learnt using this network and whether these experiences have been used by any other
State to actually enrich or to make the scheme more effective? Does the Ministry have any
details of other States that have shared and used the information?

+1 The question was actually asked on the floor of the House by SHRIMATT SHOBHANA BHARTIA.
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SHRIMATI SHOBHANA BHARTIA: Sir, my second supplementary is: Can the
knowledge network handle cases and complaints of corruption in the implementation of the
scheme or any apathy by the officials at that level? Is there a mechanism for handling these
kinds of complaints? Has the network received any complaints? And also, Sir, can common
people access the network even from their villages?
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SHRIMATI SHOBHANA BHARTIA: Sir, I wanted to know whether any complaints
have been received. The hon. Minister has not answered that question. .
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SHRIC. RAMACHANDRAIAMH: Sir, the Minister is such an attruist that whatever happens
in his department, he thinks that it is being done on a perfect basis. That is not the case,
Mr. Minister. Are you aware that the CAG has recently commented about the misappropriation,
about the leakages in the execution of the schemes, and you have been kind encugh ta order
for sacial audit? But whenever we asked for the reports of the social audit, we were asked to
pay the requisite fee under the Right to Information Act. It is a very sorry state of affairs.
When we demand the reports of the social audit so that we ourselves can make an inquiry,
we were asked to pay the fee under the Right to Information Act...(fnterruptions)...
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MR. CHAJRMAN: Thank you. Mr. Tiruchi Siva.

SHRI TIRUCHI! SIVA: Sir, | wouid like to know from the hon. Minister (&) what is the
mechanism adopted by the Government to gauge the performance of NREGA in various
States; and (b) whether the Government has got any proposal to further assist the well
performing States like Tamil Nadu,

ot TpEw warg fify: whEm, Al SRl metho AR %1 website W 3ver@t § A monthly
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MR. CHAIRMAN: Question 289. ...(/nterruptions)...

SHRI TIRUCHI SIVA: Sir, [ want to know whether further assistance will be extended.
{Interruptions)...

MR. CHAIRMAN: Question 289, please. ...(!nferruptions)... Mr. Siva, it is over.
SHRI TIRUCHI SIVA: Wether further assistance will be extended... {(Interruptions)...
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